
NATIONAL COMPANY LAW APPELLATE TRIBUNAL,  

PRINCIPAL BENCH, NEW DELHI 

  

Company Appeal (AT) (Insolvency) No. 942 of 2025 
  

In the matter of: 
  
Girish Maganlal Limbachiya          ....Appellant 

Vs. 

Dharmil R Mента & Ors.        …Respondents 

For Appellant 
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ORDER 

(Hybrid Mode) 

03.07.2025: Counsel for the Appellant submits that the amount was 
already tendered during pendency of the proceedings before the NCLT which 
was not accepted by the Respondent Nos.1 to 5. However, the Appellant is still 

ready to tender the same amount. 

2. Counsel for the Respondent submits that he is entitled for interest till 
30.06.2025. 

3. Counsel for the Appellant prays that the Appeal be adjourned to enable 
the Appellant to again tender the amount to Respondent Nos.1 to 5 by Demand 

Draft. 

4. List this Appeal on 10.07.2025. 

 In the meantime, the impugned order shall remain stayed. 
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